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IN THE CENTRAL ADMINISTRATIVE TRIBUNQle ﬂ¥QE?$$AD BENC?

AT HYDERABAD
R L L

A

0.A.1593Z95. _ Dt of_pecision : 05=22-97.

-

P. Dayakar .. Applicant

Vs .

1, The Sr.Superintehﬁgﬁf of Post
Offices, Nellore Division.
NEll.re.A po

’»
,

2. The Distiict Empleyment EkERSRE.
Nellore . Nellore ‘Dist, A,P.

Counsel for the applicant $ Mr.P.vénkateshwarulu

Ceunsel fer the respendents ¢ Mr.N.R,Devaraj, Sr,CGSC.
pift-f - Walpre s

~66§AM1
THE HON'BLE SHRI‘.CH H.RAJENDRA PRASAD : MEMBER (ADMN.)

THE HON BLE SHRI B, S.JA1 PARAMESHWAR : MEMBER (JUDL.)

.. Respendents.
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CRDER . ‘
'ORAL (‘RDER (PER HON BLE SHRI H RA‘JEISERA P%Sﬁ)? k3 ME&BER (ADMN.) i
Heard Mr.N R.Devaraj, learned

.None for the applicant, LR
counsel for tne _respondents, . Q
2. i According to the applicant, he was provisicnanyappointe

as EDBPM. Ramapuram Village of Kodavaluru Mandal. Nellore District _

for seme time past. It appears that the reSpondents are taking steps

to fill up the post en regular basis anq.accerdinglg Iddressec the

employment exchange. The concerned employment exchange sponsored

a list of names. The applicant has J*f“f”“‘learnt that hie name

so
was not sponsoredL and"? would like > B his cgndidature te be

¢9"314€r¢4-

3. ._- | In view of the judgement of Hon‘ble Supreme Court
in Excise Supceintement, Malkapatnam, Krishna District Vs. l
KBN Visweshwara(reported in 1996 (6) SCALE_G?G) it becomee

necessary for us tc direct the reSpondents to condider the candidﬁtura
‘ - " -Sponsored
of the applicant alcng with the employment exchange candidates

provided he submits his application within 7 days.in c’*fm?'“f’ I

1 (LA - -

Pl

vrftton “tii Qk "l“{¢Wﬂckgé If the selection haS not been finalieed
et - s
till ta—day;the candidature of the applicant also te be considered

’ihe reSpondents are fcee to select the moet suitable candidate | !

"

according to their assessment,for the post.

?. Thus the- OA is dispcsed of at the¢ admission stage. l

&M——-'Jz;

(efs. JAI PAR s (B. RAJENDRA PRASAD)
MEMBER(JUDL.) "MEMBER(ADMN.) -

Ne costs,
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TDictated in the Open Court) 0 J

CUL?UA/' &kéz;ZEZLq |

Dated : The 5th Deg. 1997, l
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0.A. 1593/97.

To

1, The senior Superintendent of Post offices,
Nellore Division, Nellore, Nellore Dist. AP

2. The District Employment Officer,
Nellore, Nellore IList,

3. One copy to Mr. P.Venkateswarlu, -Advocate, CAT.Hyd,
4, One copy to Mr. N.R,Devraj, Sr.CGSC. CAT.Hyd.
5. One copy to HHRP.M.(A) CaT.Hyd.

" 6. One sopy to DR (A) CAT.Hyd.

7. One spare copys 9 g&, M
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L I Court,
TYPED BY; . CHECKED BY:
COMPARED BY; APPROVED BY;:
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

HYDERABAD. BENCH AT HYDERABAD

., THE HON'BBE MR,JUSTICE.
VICE}-CHATRMAN

d

THE HON'BLE

#R.H.RAJENDRA PRASAD :M(a)
T o

‘bl uy B-g ja;pamme °, M((D

DATED: - '5/] (’)/[0‘—7 . o

ORDERAJUDGHENT,

M.F‘.‘ /RJ:\.,/C""A.'NbO .

in j
O.A.No.- \gqg }c['7 ‘f-
. T .. No, (WP, )
. ]

‘Admitted gnd Interim directions issued,

: Allowed

T

Disposed of with Directiods.
Dismisseq, :

Y
Dismisgegd as-withdrawn - v
Dismissed for default N i
Ordered/Re jedteqd A

™
.No,ordexr as to costg.






